GOVERNMENT OF INDIA
MINISTRY OF PETROLEUM AND NATURAL GAS

RAJYA SABHA
UNSTARRED QUESTION NO. 1086
TO BE ANSWERED ON 27TH DECEMBER, 2017

REGULATION OF DAILY REVISION OF PETROLEUM PRICES

1086.	SHRIMATI JAYA BACHCHAN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government/Oil Marketing Companies plan to regulate the price of petroleum products on daily basis; 

(b) whether the price of petrol and diesel has increased substantially during this period, even though the price of crude oil and exchange rate have been favourable, if so, the reasons therefor; and

(c) whether Government proposes to include petroleum products under GST, if so, the details thereof?
ANSWER

MINISTER OF PETROLEUM AND NATURAL GAS
(SHRI DHARMENDRA PRADHAN)
(a) & (b):   The prices of Petrol and Diesel have been made market determined by the Government effective from 26th June, 2010 and 19th October, 2014 respectively and since then their prices are being decided by the Public Sector Oil Marketing Companies (OMCs) in line with the changes in the international market prices. 
Public Sector OMCs, namely, Indian Oil Corporation Limited, Hindustan Petroleum Corporation Limited and Bharat Petroleum Corporation Limited have implemented daily revision of retail selling price of Petrol and Diesel in the entire country effective 16th June, 2017.
The International FOB prices of Petrol and Diesel vis a vis domestic retail selling prices at Delhi on 16th June, 2017 and 22nd December, 2017 are given below:-

	Particulars
	Unit
	Petrol
	Diesel

	
	
	16.6.17
	22.12.17
	16.6.17
	22.12.17

	RSP at Delhi
	Rs./Ltr
	65.48
	69.50
	54.49
	58.91

	Corresponding International product price
	$/bbl
	60.09
	72.75
	58.27
	73.24



(c):	Clause 12 A of Article 366 of the Constitution defines ‘goods and services tax’ (GST) as “any tax on supply of goods or services or both except taxes on the supply of alcoholic liquor for human consumption”. Further Article 279 A (5) provides that Goods and Services Tax Council shall recommend the date on which goods and services tax shall be levied on petroleum crude, high speed diesel, motor spirit, natural gas and aviation turbine fuel. Thus while petroleum products are included under goods and services tax, the date on which GST shall be levied on such products shall be as per decision of the Goods and Services Tax Council.
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